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Ltie 2nd day of September, 1997.
New DeliHi lhio -

■sd. nr Toae P. Vergheae, Vice Chairman(J)rn- bl:S;; N?"saha, Member (A)
Sunil
S/o Ajabrao Umap
R/o of Tq. Katol, . . .Applicant
District Nagpur

,  . ...... . chri k.R. Lambat)
(By Advocate , e.ti i .

Versus

The union Public Service Commiesion
through its Secretary
N 0 w D 011" n i

The Union of India. ■
■  through the Secretary

Ministry of_Personnel,
DeparLenrif^Personnel & Training
New Delhi

soSiS^Welfare & Sports Departm.ent,
Mantralaya ^ ^ ^ Respondents
Bombay ,

(B y A d V o c a t e : S h r- i V. s. R. b > i ®

ORDER LQ.rall

Hon'ble Dr. Jose P. Verghese, Vice Chairman(J)

The petitioner in this OA - is-aggrieved by the
order of the 'Respondent No. 1 , Union Public oervicbd
commission, dated 27.05. 1996 by which the petitioner
has been informed that the OBC certificate submitted
by him does not show one of the sub-castes indicated
against serial Mo. 159'in the list of Maharashtra
State issued by the Ministry of Welfare. For want of
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this OBC claim the petitioner has not been treated as

eligible for consideration. By the same order ne

required to submit the fresh OBC certificate within a

period of 2® days showing that one of tne
sub-castes is shown in the central list-'^^ll then the

candidature of the petitioner was to remain

provisional. Thereafter, the petitioner approached

the respondent, UPSC by an application by way or reply

on 02.07.1996 enclosing the certificate issued by the

State Government on 29,06.1995 stating that the Caste

'Mali' and its sub-castes are included at serial

No, 182 of the Other Backward Class list of the atco.,-'

Government and Government of India has also includeo

• the same Caste and its sub-castes at serial No.159 of

th€> Central Backward Li:;t. In view of this, the

petitioner had approached the respondents, UPoC to

release his provisional consideration and convert tne

same into a regular consideration. • Since no response

was forthcoming, this OA was filed in this court.

Therafter the notice was issued and tne counsej.

appeared for the respondents had made several attempts

to contact the authorities concerned including the

Governme^nt of Maharashtra and it is s^ateo that rio

response have cotue Tr,om the Government of Maitai ashtra,

But the report of Government of Maharashti~a is already

available at Annexure-F, page 27 of the paper-book and

in view of the fact that the Government of Maharashtra

has already c 1 arifi£?d by this 1 et lef and 'Lust letter

is seen to have beeri addressed to UPoC itself, wc
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find no reason but to allow this OA ■^and direct the

UPSC to consider the petitioner as regular candidate.

All provisional action taken shall be^to have been
taken as 'regular, and all the consequential benefits as

has been given to his batch-mates be given to. the

petitionei* as well.

2. The OA is. disposed of as above. No order as

to costs,
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(N. Sahu) (Dr.Jose P. Verghese)
Member(A) Vice Chairman(J)

/Kant/


